
ACT No. XX OF 1917. 
-- 

[EASSED BY Tm INDIAN LECIISLATIVE COUNCIL.] 

fXeceived the assent of $46 Governor Gelzsral 0% the 19th 
Septenth,  1917. ) 

An A c t  t o  Restrict the transfer of ships. 
A registered in Britiab India. 

HEREAS it iB expedient to- restrict the transfer 
of' ships registered in British India ; It is 

hereby enacted as follows : 
1. (1)  This Act may be called the Indian Transfer short titlb 

of Ships Restriction Act, 1911 ; and duration. 

(2) It shall remain in force during the contin- 
pance of the present war, and f ~ r  three yeam there- 
after. 

2. I n  this Act :- - . , Interprets- 
tions. ( I ) ' ( & )  '' British subject " means a person who-- 

(i) is a natural born British subject within 
the meaning of the British Nationality , 

and Status d Aliens Act, 1914, or 
(ii) holds a certificate of naturalization 

granted under any Act of Parliament, o r  
(iii) holds a certificate of naturalizatioa 

granted under the Indian Watusalizatioa 
Act, 1852, 

(b )  " foreign-controlled company " includm 
company, firm or association or 

bo y G£ individuals whether incorpo- 
rated or not- 

(<) which is not established in and subject 
to the laws of some part of His Majesty'$* 
dominions or of some British Protect& 

1 rate, and has not its principal place of - 
business therein, or 

(i6) of which thev majority of the directors 
I or 

I R 

t 

I 

. . 



or the partners or persons occupying the 
position of directors or partners by 
whatever name called are not British 
subjects, dr 

(iii) of which the majority of the voting 
power or the predominant interest is in 
the bands of persons who are not British 
subjects or of persons who exercise their 
voting power or hold thgfr interest 
directly or indirectly on behalf of 
persons who are not BPtish subjects, or 

(iv) of which the control is by ang other 
means whatever in the hands of persons 
who are not British s~bjects, or 

(v) of which the managing body is a foreign- 
controlled company, or the majority of 
the managing body are appointed by a 
foreign-controlled 'company. 

(a) interest includes the interest of a mort- 
gagee, and 

(d)  a persona qualified to be o*ners of British 
ships" has the same meaning as in sec- 
tion 1 of the Nerchant Shipping Act, 
18941. 

(2) All provisions referring to a shipshall be read 
as referring also to a share in a ship. 

Ratrickion of 3. No interest in a British ship registered in British 
tmn"er* India under the Merchant Shipping Act, 1894, shall ,7 

without the previous consent in writing of the vi 
Qovernor General in Gouncil be transferred to a 
foreign-controlled compeny or to persons other than 
persons qualified to be owners of British ships. 

Penalty. 4. Whoever makes or attempts to make or 
making of any transfer in contravention of the provi- 
- sions af this Act, shall be punishable with imprison- 
ment of either description whi& may extend to two 
years or witb fine or with both. 

powor to 5. For the purpose of determining whether an 
mqfiiro uulrtrs in parti-person, %ho is or who applies to be registered 
oertniu owner or mortgagee of a British ship, is or represe 
cluses. a f oreign-aontrolled compbn y, the Governor Genera 

in Council may require any such person or in the case 
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@fa company, firm or association, the secretary or other 
officer thereof to furnish such particulars a, he may 
think mcessaky aad such peraonoi, offik,; sllall be 
bound to furnish the particulars R O  required. . - 

6 Where any s o  11aving an inte~*est in a la 
British ship registered in British India ceaspa to be a c w t ~ u  

British subject *or becomes a foreign-controlled f 2 
I  pan^, such interest shall be liable to forfcitura 


